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27.11.2003
ITtem No.37.

MA No.22006/20063

OA NO. 132172002

Present: Shri Arun Bhardwaj. learned counsel for
the original appiicants.

i the origihal respondents
(applicants in MA 2206/2G603).

months for implementing the fribunal’s directions
gontained in order dated 23.4.2003 whereby OA
No. 132172002 was disposed of.

Learned counsel has brought ffour notice a

irector UGeneral {Estt. J,

Department of Teiecommunication dated 13.11.2003
addressed to the Chairman & Managing Director, MINL,
New Deihi that the provisions of Rule 37-A inserted in

notification of these amendment ruies. in this view
of the matter, learned counsel stated that a
reasonable time may be granted to the respondents for

Accordingly, MA No.ZZ2U06/2005 18 allowed by
granting to the respondents two months’ time to
impilement the directions of this ITribunal made 10

(V.K.Majotra)
B
Vice Chairmani{aij



